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MR. SPEAKLR  The guestion 15

“That leave be granted to introduce
4 Bill further to amend certain  taxation
lavs m the Union territories

The motion was adopted

SHRI k € PANT i
the Bill

infroduce?

10 12 hrs

STATUTORY RESOLUTION RF DI L HI

ROAD TRANSPORT LAWS (AMLND-

MENT) ORDINANCE AND DI IHI

ROAD TRANSPORT | AWS (AMEND-
MLNT) BlI L

MR SPLAKFR W have only 1 hour
and 45 minutes left lon the discussion on
the Statutory Resolution and the Delht
Road Transport Laws (Amendment) Bill
We have 1o take up the Private Members
Business at 11 30 A M 1 propose that this
Bl may be finshed earlier because it 1y
no us¢ postponing it just for 10 muputes
to nixt weeh | hops you will agrec

He has already hled the statement 1c-
gaiding the expenditure nvohvad OI
course that was quile a contioversal maltet
11 13 safe that he has already filed it  Both
the Statutory Resolution and the Bil will
be discussed togeiher

Dr Laxminatain Pandeya
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“Finiroduced with (he  1econimendanon Of the PRESIDENT.
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Moved with the recommendation of the President.

AGRAHAYANA 26, 1893 (SAKA) E‘DR ;{ Lans (Amdt.) Ord 18

T Laws (Amdt ) Bill

¥ aTrwr aF A g Y g1 e o woerT
wEEATHT ¥ ©F weATdw w1 ogy o & wrk, mfr
v frw ¥ Aoy & wAaw 7 adt g e
o o1 w7 fray @ =73

v aF fo Ay oy e e @ty
o ST a7 AT remRy apr & Arfer dorr
mvwT ¥ g fomm & ge b e F AT e
& A7 grw # afew T e 3w o g
xqry wgAT W ¢ vt frafR aer o fth ae
t1 # fae oy a0 TR ¢ s Ar AT g8 T
foery rar g wexwrdt W faray v, gl T
T ¥T gUTTA 7 S e wan ar o
st /Y 1 quTAT WS s @ 4y e
A § ATEAA A T FAGT ST A ST T
faar war v wfafrmr ¢ sy @ a fy
TH AT T AqER fwar T 0 gfer B oA
T T AT O TR qET ¥ gaeAr gk
AR F T AT 7 0H FTY R 8 47 9w ey
™ (@ 771 geAmr & % o WemW S
war ¥ &y S AT 91w fAw Ay awr 9w 91
faromey ¥

MR SPFAKER Statutory
moved

“This House disapproves of the Delht
Road Transport Laws (Amendment)
Ordimance 1971 (Ordinance No 21
of 1971) promulgated bv the President
on the 3rd November, 1971 *

Resolution

THI MINISTER OF PARIIMEN-
TARY AFTAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
Sir, 1 bug to move*

“That the BUI piovide for the esta-
blisbment of a Road Transpert Corpora-
tion for the Umwon Territory of Delhs,
and. for that purpose, furthet to amend
the Road Transport Corporations Act,
1950, and the Delhi Munxipal Corpora-
t1on Act, 1957, and for matters conne.ted

B
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therewith or inuidental thereto, be taken
mio consideration

My hon friend, Dr Pandeya, knew that
both the Statutorv Resolution and this
Bill are going to by discussed simultancously
But, 1ight at the beyinning 1 am sorry to
note that he has tried to bring in a hittle
amount of pohitcis and apportionment of
blame | would not do that 1 will only
try to say what the state of affairs was
Of course, 1t was well known that the
Delht Municipal Corporation 1s being run
and controllcd by 4 partiular Party to
which Dr Pandeya belongs and he s try
ing perhaps to shift the blame on lo a
commitiee of the Coiporation which was
wonstituted by and under 1ts own majority
in the corporation It should be having
1Its own majority even on the D1U Board
of Management 50 these fauts are known
1 will not go fuither than that 1 will only
say what (he state of affairs was

The Dulhi Transport Undertaking was
ueated under the Delmt Muniwpal Con
poration Act as lar back as 1957 1lven
at that time there was a demand that it
should be run by a statutory corporation
tven so under the arrangement that was
brought about through the Delln Municipal
Corporalion Adt, this was given ovel (o Lhe
Munwipal Corporation and 1t functioned
trom 1957 for a tew years when the demand
gtew louder for the creation of an auto-
nomous corporation  In 1966, in facl a
Bill was introduced to replace the Delh
Transport Undertaking by a .orporation
4s a separate siatutory body  But the Bal
lapsed with the dissolution of the Parliament

The Admimistiative Reforms Commis-
sion and the Working Group on the Metto-
politan Transport Services also recommend-
<d the constitution of a statutory carpora-
tion  The services of the Deltu Transport
Undertaking were loudly complamed of by
the people and the users

The finances of the Corporation touched
the rouk bottom level with mcresing losses
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from year to year The gap between
the earmings of the undurtaking and the
expenditure continued to widen Up.wo
3ist March 1971, the loans advanced by
the Government to the DTU totalled up-
(o Ry 16 5% crores A very small amount
out ot that was paid and the outstanding
as on 31st March, 1971 was of the order of
Rs 14§ crores 1lhe loan Insta: monts
also remammed unpaid The amoun of
instalments that remained unpanl Jusgre
gated 10 Ry 55 croles The amount
of interest thereon which also was unpawd
was of the order of Rs 371 vames o on
31-3-71 This totalled upto Rs 8 21 « ores
The loans advanced for purchase of sohicles
were converted 1mto ways and meirs te
sources 1 am sure the Paity i power in
the Corporation could and should | we
controlled all that  This led to an wwer-
aging of the fleet and dcu e shoitaee of
buses 10 the extent that now 37°, buass
are over 8 years old and 24 of th. 1 are
ay much as over 10 years old on 3st March

There was only one Central Wotk wop
and hittlz carz was given 1f | mav say o
to the provision of newessary and adiguats
machinery and enuipment and works' op
for maintenance needs

The DTU owned 1391 buses of whuch
only 934 buses weie on the road m the
beginning of November, 1971 when the
Delhi Transport Undertakiog was taken
over 230 prnivate buses were introduwed
i the setvice but not to any appreciable
effect R0 buses out of the fleet (lLarly
deserve scrapping

The scheduled trips per day, although
they were advertised to be as many as
15992, 1n the beginming of 1971 only 12526
were operated, meaning thercby that as
many as 3466 trips were not at &ll operated
1t 18 estimated that 270 more buses are needed
just to meet the moderate demands of
the people And a further number of 200
buses could be repawed If 270 buses
could be provided and these 200 buses



21
Resl. re

would be properly repaired, a good bul
of madequacy perhaps could have been
overcome

This state of aflars aciounts for the
unsalisfactory nature ol the serviues leading
1o public discontent and considerable law
and ordet probl:ms which are wall-known
to the House, | need not go into them
The take-over became an  unavoidable
newessity and we could not  escape t.
Ihe 1esult was that although the Pariament
Wwas not in sesston and we could not call
a speaial session of the Parhament for this
putpmse w. had to issue an  ordinance
n view of the law and order problem and
i+ iew ol the growing and loud complainty
W could not but respond 1o the demands
of the people 1o redress then grievances
Naturally, an ordinance was promulgated
and theie was ample justiiiation for that
Th~ Bill only seeks to replace the Ordinance

I mav also 1n a few words make a men-
tion of what has since been done  But
I would alvo hike to sav a few words on
the point Dr  Pandeya has spe.fially
dwelt  He has ashed what aid was given
to the Corpotation  Since 1967 68 which
I thmk s th* cruval period that he has
got in mind the Government had advanced
an amount of Ry 660 lakhs 1o the ersiwhile
undertaking of whith Rs 152 lakhs was
for ways and means joans and fo1 meeting
the working expenses That means @
substantial amount was allocated also for
ways and means position Suc 288 of the
Delti Munmioipal Corporation Act 1957
enjoined upon the Delht Transport Com-
mattee to take steps, from time to time for
providing, <ecuning and promoting an
efficent  adequate and economical and
properly co-ordmatcd system of road trans-
port This was clearly the responsibility
of the Corporation and can hardly be shifted
fo s submidiary body thet was constituted
under i

Samte this underlaking has been taken
over, &4 good number of improvements
havé been made and satisfactory results
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have been achieved The average numbe:
of buses now on roads was 1175 m Novem-
ber as agamst 1118 on Outober 1971,
The number ol trips which were scheduled
daily have been increased by 5%9 They
are now 16159 as compared to 1562% n
October Tnps operated dailv also have
increased by 1157 The percentage of trips
operated 15 now 77 26°, as against 72 68°,
The daily trips this year have thus increased
by 981 The awrage traffic income per
dav alo has increased in the month of
November by Rs 33,834 and the inome
per bus per day has also increased from
19210 211 Simularly, the income per kilo-
metre has increased from 108 0510 110,01,
The expenditure per kilomcire has gone
down from 164 02 NP in November 1970
to 130 37 NPin 1971 The monthly average
working loss which used to be of the order
of Re 11 lakhs between April and Septem-
ber 1971 has been reduced to Rs 7 lakhs
This, 1 think 15 a significant achievement
and 11 has to be {aken into account.

However sin.e the Fmergency was decla-
red the daly revenues have come down
because the DTC had to give up a number
of servites on account of the black-out
1 would lihe to say that an appreciable
progress has been achicved but we should
ceitainly be cautious, We cannot hold
out any gicat hopes for results to be achiev-
ed in any short span of ume We arc
trying to do whatcver s possibie  For
this a number of buxs have to bc added
and we have taken some steps to this end
UP has agreed to loan us 40 buses, of which
35 have alrcady beun received

We have trud to improve ihe services
generally  Many of the major demands
of the students have been agreed to, Pro-
posals to link the colonies and other de-
mands of the people have also been met,

10 a large extent

Incentive schemve have been mtioduced
to ensure beiter performance on the part
of dnvers and other staff. We have fixed
safety first as our firs! target. Jf driver
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15 able to perform his duties in a way that
avolds accident or loss of hife or hmb while
domg his duty satisfactorily, he will be
given some prescribed incentive On the
mantcnan.e side also, if the mainicnance
and repairs ensures smokeless buses, we
shall reward the concerned stafl and work-
man with suitable incentives

Orders have been placed for an additional
264 chassis and 30 mmi buses We hope
that by March 1972 these orders will be
comphed with A good number of these
chassis will by that time also be provided
with bodizs to as to augment the services

The LIC group imnsurance scheme for
workers 15 also under consideiation 267
daily-rated workers have rewently bewn
brought on monthly rates of pay [ urther
action 1y being procussed for more such
daily rated workers We have tried to do
whatever 15 possible within this himited
time that we had It was no pleasure to
us to take the DTU over and assume all
the 1esponsiility for running it satistactonily-
We did o because of the exigencies of the
situa.on, the public demand, in the face
ot mounting grievances, leading even to
a law and order situation

With these words, 1 move
MR SPEAKER Motion moved

“That the Bill 1o provide for the
establishment of a Road Transport Cor-
poration for the Umon Tormtory of
Delhi, and, for that purpose, further to
amend the Road Transport Corporations
Act, 1950, and the Delli Municipal
Corporation Act, 1957, and for matters
connected therewith or incidental thereto,
be taken into consideration **

Both the Statutory Resoluuion and the
Bill are before the House ”

SHRI R. V. BADE (Khargone)
On a point of order Yesterday, Shn
Jyotirmoy Bosu had ramsed an objection
concerning the financal memorandum and

D RT Laws(Amdt) Ord &
DRT Lans Amdt y Bill

%

T had supported him When the Bill was
mtroduced, there was some financial memo-
randum to which we raised objection on the
ground that 1t did not conform to the re-
quirements of the rules Today he has not
formally introduced the revised memo-
randum When 1 came here T found this
paper lying on my seat It should have
been formally introduced, for it 1 part
and parcel of the Bill

MR SPFAKER 1 have carcfullv seen
it and allowed 1t

SHRIR V BADF Yesterday the Depulv-
Speaker had said that he would give a
ruling on this

MR SPFAKFR The hon Minister has
comphed with the requirement .

SHRI RAJ BAHADUR With all res-
pect I still mamtain in regard to that matter
in which 4 ruling was reserved vislerday
that 1t was not necessary for me to do o0
But in ordet to owveicome the objection
raised 1 have done ths,

SHRI1 JYOTIRMOY BOSU (Diamond
Harbour) 1 still mamtamm that hews
required to do it.

MR SPEAKER When 1 am here, why
should the Mimister interject with this ob-
servation

SHRI RAJ BAHADUR 1 submat that
that no such ruling may be passed which
may embarrass us m future
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FEHE .

There is a difference between” the courts
and this House. Hon Members should be
careful.

!

SHRI H. K. L. BHAGAT: | thank you

very much for the guidance.

I shall correct myself accordingly. Thank
you very much; | am most grateful,
Sir.

MR. SPEAKER: | am reminded myself
of that atmosphere which I do not like to
prevail here also.

=it weat fagrd qwmat o (sarferr) @ w9
1 W g &1 T & f At w aw i 7
oaT =T dl Ael 8 ¢

wea "ged ; fareg 1 41 q@ A 99,
HAET THT § |

*SHRI E. R. KRISHNAN (Salem):
Hon. Mr. Speaker, Sir, I am thankful to
you for giving me an opportunity to say
a few words about the Delhi Transport
Laws (Amendment) Bill moved by the
hon. Minister of Transport. 1 welcome
the setting up of a Delhi Transport Cor-
poration in the Public sector.

I need not stress the vital role of local
transport especially in the capital city of
the country. As the hon. Members who
preceded me pointed out, the population
of Delhi is 50 lakhs and it is increasing very
rapidly. It is also known that the floating
population coming from neighbouring
States to attend to their work in the capital
is about 25,000 to 30,000 a day. You
are also aware that tourists from all over
the world make it a point to visit Delhi,
as it has historical significance for them.
The Government should realise what im-
pression they will carry back home if they
happen to see the local people standing
in long queues for getling a town bus either

. The Original speech was delivered in Tamil.
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for coming to their places of work or or
going to their residences. It should be
appreciated that the rich people as also
the moderately well-to-do people have their
own conveyances, but for the labourers,
working class and the poor people, the
city transport is the only means of convey-
ance for attending to their work. The
school going children and the college-
going youngsters have also to depend upon
the Jocal transport. But, even after 25
vears of independence, the Government
have not been able to provide adequate
transport facilitics to the people of Delhi.

You are aware, Sir, that the Centre has
been experimenting with different kinds
of administrative set-up-in the capital. Origi-
nally Delhi was a Part-C State with a legis-
lative assembly, Then, Delli became a
Union Territory., The Delhi Municipal
Corporation was set up to manage the
civic affairs of the capital. For New Delhi
arca, where the Central Government offices
arc located, there is the New Delhi Munici-
pal Committee. Some vyears before the
Metropolitan  Council  was constituted
to look after some aspects of the local admi-
nistration. [ have to point out that in the
process of carrying out these experiments,
the daily needs of the people of Delhi have
so far been neglected. 1 would like to say
that at last the Government have come
forward with the proposal to sat up a Cor-
poration to manage the transport needs of
the people of Delhi.

Some hon. Moembers who spoke before
me referred to the loss suffered by the trans-
port undertaking of Delhi. 1 would nar-
rate . here my  personal  experience. |
happened 1o go to Karol Bagh on some
business and | got into a town bus. After
paying the fare, [ thought that the conductor
would give me the ticket. But till I reached
my destination, I did not get the ticket and
the fare was pocketed by the conductor.
T came to know later that this was not a
solitary instance, but such a practice had
become the order of the day in the transport

DECEMBER 17, 1971

D.R.T. Laws (Amdt.) Ord. 40
& D.R.T. Laws (Amdt.) Bill

undertaking. As I did not know Hindi,
I could not argue with the conductor for the
ticket. If this kind of practice is allowed
to continue, how can thc Government
egxpect the transport undertaking to run
profitably? 1 hope that the new Corpora-
tion will take effective steps to arrest the
growth of such unfair practices. I have
also come across instances where the con-
ductors behaved rudely with women and
old people. They do not seem to give
any respect to the travelling public of the
capital. They are interested only in mak-
ing money.

I would inform the House that in the
capital of Tamil Nadu, Madras, we have
such an efficient system of local transport
that the people have no difficulty at all in
moving about the city. The administrative
loss is also minimised to the extent possible
by the honesty of conductors. 1 would
suggest that the Delhi Transport Corpora-
tion now being set up could as well send
some of their Officers to Madras to get
training there. Similarly, some batches
of conductors from Delhi should be sent
to Madras so that they can see for them-
selves how the conductors of Madras dis-
charge their onerous duties and how they
behave with the travelling public.

I would also state that no State Transportt
Undertaking can expect to make profit
because it is a public utility undertaking.
But the losses which occur on account of
the instance | referred to earlier should be
avoided by the Delhi Transport Corporaiion.
The administrative machinery o the Cor-
poration should be tightened and the cul-
prits should be punished without merey.
I would ako suagest that political  parties
should not ir.erfere in the administration
of  public utility  cstablishments. The
travelling public should not be held to ran-
som by interested parties. The Delhi
Transport Corporation should also ensure
timely running of buses and no trip should
be allowed to be missed on some pretty
excuse or the other. I am sure that the
Corporation will keep service as its first
priority and not profits alone. I would
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also suggest that the conductors and drivers
n Delhi Transport Corporation should
be given ntensive training mn their approach
to the travelling public 1 am sure that this
new experiment will become a success If
some of these aspects are given serious
consideration by the Government

ot xeita fay (wnga faeslt) oo et

® W T g faw w, ol ot ey
MAfert ¥ @ qw frr &, oim ¥ &
@ =@ gt pooAw & aper & AT Wl o
ot murk &ar ¢ Fedtd Reesit ot & m-
il & foeet &t AT w1 gy & fad @
Flo Qo ¥ TF TN ¥ Aadiw A AT
dat frm

weaer wytad, feet # Am fed g
nr ¥ A oo o, forr ot ard fpava
1) WY & WY wEr APTEE, Y ¥6 e
yT wTa g 2w g e fae ¥ aeeem o
qre-g #Y Bt aw@w ¥ A0 g€ wy F ot aw
are ¥ 77 & for s aw ot o feat et
9 99 ¥ 9T Wi T W G 9 a1 el s
MRET-TRT g ot fr oot ot erefeny w7
A e f qfower @ oorar ar | Afew aw X
qF TN a4 ST ¥R %7 Sy e
wat, & wuwer p fe v & v w1 gar
Ca

weay wwrg fosl A1 o oA Wg-
o oATm F RO A o B S arrfae
fafares & wviy wigie ¥ vyt v aw gw
11 @ X b B 994 T1T 97 & WY Ay
TEAra ¥ adt ¥ o ww warn wared fr gt
467 ¥R whWT ¥ AW §T wET 9T WY gAY
#nft | o% avr el O g—kT TEEN E
ST AT g § 1 @Y Wt o T i we g,
agr wed qut o sy frar W £, 9 &
wat quR wie fredr feer & @ W fed
TR § o fad & sl mver W war e
£ fo w & oy oY wgr wgy o €, I &
A oW e w ddeena dfad e
iy & W Qw-m Ty W T W et

" Laws (Amd1.) Ord. 42
R.T. Laws (Amdr.) Bill

gt q¥ otr & Frrondt ot s

wra ety qx A ek ¥ grav g e o o aw
o & fede ¥ fod sdwy onft 8, ag wf
Pt a7 amow 4= wrd), w@ & arfedt € agr
gt #rft &, ¥ @@ 3w o sowy fr ow
T TANE & A W AF § ATT IAWT AT
Ty &7 § HEE 97 74T A |

e or T eeene k frmr mn & fr g 3w
15992 f W a1 & Mo wfed, om fe
12526 fow &7 am ¥ wma B, sa66 fody WY
fov o w3 @ 9T P wifeT @ @ e s
A oy At o AT I A ATy ad @
wa it 7 T A AT wferr ol wifygw
1391 78 7 ¥ formedy sarar & surar &
71 AT F, I %1 3w TT &% q%F q AT
Wrfed, 1391 T A1 g7 prem & wee il

WIE AT 0 ITN a7 FAA0aT ww k fe g
a1 [T T ApA AT E | v F e & g e
AT & Wg o 6 pAer @ fafasw
fearéie &, 99 W WA s wfed o o
& war wwg fevr & wiwat, m fweEr
B WX 81, 9T W T wnw miE ¥ e
am &fm 7t o e fewet @ W qwae
BT # W W T 9T AqE

ad «f sraifaw afed & wer fie fwl
S eeed ¥ A o K ¥
fazfrae & agn W § 2% dv A g g
w et 7 owat § ooy O da § fe oo wrk
T IS R MX W ART a9 F qg wnd A
o wer wA W & o b, faeer e
a7 ¢t § & ar A avar fre v & @ v
% AT aw aw frr ey & 3% i o
et oA A o d B
g A g R koAt O sveeT s &
fir gw ® AT O ooy A b oww & A
¥ & frfre agw & wpn fie oft duy gart
e wET R Wl ¥yt fie e fird o e ot
e e wark v T W wa fenr o
fe foelt & o ard g ¥ W o &,
ag m% wernmw fdt §, fgear & ge e
¥ &rr o 8, fewer-dr g §, vt e



43  Statement. Resl, re.

[+ i foe]
g § 9w ¥ awe v §, I % o e
wt Bur wAwT @, g a8 oW W IR Fewrht
wrfigd | WV U o W6 O Ol W A
we wwa ¥, e w99 w7 fadfeac &
wE g, @ & @ 8 wEner A v aw o
w fod w1 %9 v el

s A, AN e WTEeT-
ey & wx wrhy wwn B, form ¥ agw w oA
wir § %o Fo wew § wAwiErTOY
wreinire § | feeeft & oere wnor guier & aprey
wr vafirfredwe § wic 39 g o fsar g
{ fis it st o ot T {1, WR W Fe
AT BT 41 A ¥ e @ a1 WA
el & g Y 9 ® agT AW AgT R
Fo Wo wrEA & wrD W feET ¥ 1515
o & www 9T & wrer w1 foor o & 9w
® rorre & fad v W qeen & 0 & W
e & W fr 9w ¥ frd e ot ¥
e frar oma mifs @ ST o1 wrATE
LI

e qra Tg FEAT W § utT oy & fed
Tt AT grT 6 % @ S0 gATT Y@ oY
ot & 1+ vw wrEEr ST 6 oot 1w W
{3 fieery fy wret Tt ST § e gy
way ot § vy vw AW & A i afw & wA
¥ e gt o e § o wow g it
% o fag & o% awd e wwAT g e
ot g et g W Wt Al agd
wok w frd) & ooy a7 T gt e
¥ ATETIRT TR WK ¥ ot oy Ay Sk
v frawt X aife adw ¥ wdwe S
w

o Y wEET WA w3 g s
o e WO f

St welTOwy Smiw ¢ wEW TN,
v wui & droer ot ot iy vk oRfe AR we
i wwiber % i o wege W wE o frew Ty
wr wet ok e & Suk o X of wer e
oy 4 § oy it § wOfe wvw vt & o

DECEMBER 17, 1971

DT Laws (Am) Ond.
m:uu’:,)m“

W & forr g T o w72 o feofy
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T ot 7@ @ qrer & faret wdmr o ol
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e WAW F W S ot wTT 6 s #
o1 9 7% Py T a9 o wrer w% qr Afer
frmr a7 & amx 9T froere wwAT AT T
? 1 waw 2w vl wpere @ ok fe @ o=
9 AT o g AT T 1| 2R AE wen fr
T TR AT wEeqr agy 9 it dw fY g
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w1 guTT wr v wTe f o ¥ agr W
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Fen fr frmy wrd & amg W e fem
T § | FO0 W & wpEm faw oo § afer
4w oY wwewr ¥ wr§ gure T gt & 1 o
AN AT W HATCN WA 0, v e
IAR g T A I |, gw v 0 fea
T §T wWrEgie qwrr oot far & w2 &
T ET & W A, 39y & A S
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o ¥ umw WA i fierad § ag of
¥ 1o vt ¥ wre @ fae Spoer g fe
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SHRI RAJ BAHADUR Sir, I am grate-
ful to the hon Members who have wel-

comed this measure I would be very
brief, for want of time

A pomt has been made by Mr Moham-
mad lsmiml about corruption We wre
airendy aware of some mmipractices and
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i larities, etc., and we are tightening up
di In fact, disciplinary action has
been iaken even in this short period
against quite a few. More than 100 em-
ployees have been suspected of some irregu-
lar or undiserable practices, and they
have been put under suspension. This
vigilance has given a good toning up to
the administration. The income has also
increased on account of that. A Traffic
Superintendent, Vigilance, is already there
to attend to intensive checking. A Public
Relations Officer has been appointed to see
that misbehaviour is minimised or eliminat-
ed altogether. There are some suggestions
which Members have made and which I
shall bear in mind to the extent possible.

Mr. Banerjee has said that a representa-
tive of labour should be put on the manage-
ment. We shall certainly consider that
suggestion and try to implement 1t as much

as possible.

Mr, Bhagat has spoken about the creation
of transport zones and the rationalisation
of routes and services. I completely agree
with him. This is something which has
really to be done and his suggestion is one
which should be seriously considered by
the management of Dethi Transport Cor-
poration. He has also spoken about the
traffic that runs pell-mell in the country's
capital, consisting of all types of vehicles,
the trucks and thelas and other vehicles
just going together. It is a very large ques-
tion, but at any rate, this being the country's
capital and the pride of the nation, it deserves
our wurgent attention. Consistent with
our financial resources, we will iry to attend
to this problem as best as we can, It re-
quires vast amounts of investment to have
fly-overs and expressways to clear up the
traffic smoothly. We should try to sub-
stitute thelas with other mechanicatly
propelled vehicles and rickshaws with taxis.
All these things require investment. He
spoke about the construction of some brid-
3 across the Jamuna. 1 take particular
nolice of the suggestion he has made about
noglécted areas, about augmestition of
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services, elc. He spoke about the juggi-
jhompri areas, poorer sections of the people
living across the Jamuna. We have taken
notice of it and to the extent possible and
within the resources and fleet available to
us, we shall try to meet the requirements.
Mr. Pandey has said that no improvement
was there. 1 have not claimed; we do not
pretend 1o have a magic wand with us. We
have tried to effect some improvement
but what has been destroyed or, spoilt
over a number of years will take at least
some months, if not years to improve.

SHRI ATAL BIHARI VAJPAYEE:
24 ycars.

SHRI RA) BAHADUR: We know that
slogan. But [ have to finish in time and
1 do not want to indulge in repartees. If
you i{ake a one-sided view, nothing has
been done in 24 years. If you take the
resounding victory of our Armed forces
for this country in the recent 14-day War
it is in itself a testimony 1o what we have
achieved in 24 years. Mr. Bhagat also
invited our attention to the Third Schedule
or the part which empowers the Central
Government 1o suspend or cancel any per-
mit granted. Since this power has been
given not to the Corporation but to the
Central Government, it could be expected
and I can assure him that these powers
will be exercised after due compliance with
the principles of natural justice. With
these words I commend the motion.

st gwe ®o gwwmw WM 7 frwr AR
Fat iAo ?

ot TTW WY : T FEU wAw § 1w ar?
& witfea fady of o fear oar g &)

it singewe ey . Feforisr & awrer &
are & wfy w7

wit ow wgree : R avn § o e e
pifew ghivéstve, fefaivw oot &)
MR. SPEAKER: The question is:

“This House disapproves of the Dethi
Road Tratspor! Laws (Amendment)
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Ordinance, 1971 (Ordinance No. 21 of
1971) promulgated by the President on
- the 3rd November, 1971.”

The motion was negatived.
MR. SPEAKER: The question is:

“That the Bill to provide for the esta-
blishment of a Road Transport Corpora-
tion for the Union territory of Delhi.
and, for that purpose, further to amend
the Road Transport Corporations Act,
1950, and the Delhi Municipal Corpora-
tion Act, 1957, and for matters connected
therewith or incidental thereto, be taken
into consideration.”™

The motion was adopred,
MR. SPEAKER: The question is:

*“That clauses 2 to 8, First Schedule,
Second Schedule, Third Schedule, Clause
I. the Enacting Formula and the Title
stand part of the Bill”

The motion was adopted.

Clauses 2 to 8, First Schedule. Second
Schedule, Third Schedule, Clause 1, rthe
Enacting Formula and the Title were added
to the Bill.

SHRI RAJ BAHADUR: Sir, I beg to
move:

“That the Bill be passed.”

MR. SPEAKER: The question is:
“That the Bill be passed.”

The

MR. SPEAKER: We will now take up
the Private Members’ business.

motion was adopied.

11-39 hrs.

UNION TERRITORIES SECONDARY
EDUCATION BILL*

SHRI SAMAR GUHA (Contai):
I beg to move for leave to introduce a Bill
to provide for better organisation and deve-
lopment of secondary education in the
Union territories specified in the First
Schedule to the Constitution.
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MR. SPEAKER: The question is:

“That Jeave be granted to introduce
a Bill to provide for better organisation
and development of secondary education
in the Union territories specified in the
First Schedule to the Constitution.”

The motion was adopred.

SHRI SAMAR GUHA: I introduce the
Bill.

CONSTITUTION (AMENDMENT) BILL*

(Amendment of article 74 and insertion
of new articles 744, T4B, etc).

SHRI FATESINGHRAO GAEKWAD
(Baroda): I beg to move for leave to
introduce a Bill further to amend the Consti-
tution of India.

MR. SPEAKER: The question is:
“That leave be granted to introduce
“a Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRI1 FATESINGHRAO GAEKWAD:
I introduce the Bill.

11-31 hrs.

R:. CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

(Insertion of new sections 2504, 2508, eic.)

MR.SPEAKER: Shri Amar Nath Chawla,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): The Code of
Criminal Procedure is under the consider-
ation of the Joint Committee of the two
Houses, and T request the Hon. Member
not to introduce this. The Joint Committec
would consider his suggestion. I havg
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